
A 14 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BE 

AT HYDERABAO 

Oft . 959/92 

Between 

A. Shamshuddin 

and. 

Sri U.N. Kapoor 
Engineer-in-Chief 
Army Headquarters 
Kasmira House 
New Delhi 110 011 

Chief Engineer 
Southern Command 
Pune-1 

Chief Engineer(P) R&D 
Picket 
Secunderabad 

Mr. Hariswar Daysi 
(s/a & age not known) 
Garrison Engineer(P) (I)R&o 
Chandrayangutta 
PD Kesavagiri 
Hyderabad 500005 

Counsel for the applicant 

Counsel for the respondents 

date of decision 	3-1f 1992 

Applicabt 

Respondents 

J. Ashok Kumar, Adocate 

N. Keshava Rao, Stnding 
Counsel for Centr1 Govt. 

C OR AM 

HON. MR. R. BALASUBRAMANIAN, MEMBER (ADNN.) 

HON. MR. C.J. ROY, MEMBER (JUDL.) 

3 U DC EN ENT 

(Orders as per Hon. Mr. C.J. Roy, Member (Judi.) 

Heard Mr. Ashok Kumar, learned counsel for the 

cant by way of Lunch Motion. Heard Mr. Keshava Rao, learned 

counsel for the respondents. 	 . 



Iwu 

To 
SrF v.N.Kàpoor 
Engineer-in-Chief, 
Armj' Headquarters, 
Kasthire House, New reihi-il. 

The ClJaief Engineer, 
8outhrn Command, Puné-1. 

The Clef thgineer (P) R&D 
Picket, Secunderabad, 

Sri Hariswar Dayal. 
Garrisàn Engineer (P) (I) R&D 
chandrayanagutta, P0 Kesávagirl 
Hyderabad-5. 

S. one copy to Mr.J.Ashok Icznar, Advocate, 3-4-136/2 
Lingampa]J.y, Barkatpura, Hyd. 

6. One Spy to Mr.M.Kesava Rao, Add]..CGSC.CAT.Hyd. 
7 • One spare copy. 
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1 
2. 	The applicant, Mr. A. Shamsuddin filed this GA 

Section 19 of the Administrthtive Tribunals Act, 1985 

claiming a relief' tot aside the transfer aders as, 

Annexure A—I, bearing No.MES/188/92_,'ate 29_91992J 

per 

3. 	We find from the records that he has been recently 

shifted from Visakhapatnam to Ghandrayangutta. In the 

impugned order of transfer (Annexure—I), in ttiich i 

ordered that the transfer of applicant from Chandray'dngutta 

to Hyderabad Zone. 	 . 

*4&* Orittiiê''transf'er'tfie àlIidSñt  made a EePresent(tion 

to the Department to consider on the 'ounds of his childreny 

education being distffbed during the academic year. His 

representation is pending with the repon debts. 

S. 	The respondents are directed to dispose of the 

representation of the applicant. Till one week aftei the 

orders oa—#-i-na±--dts-ptse4. olt the representation of the 

applint,are passed, the transfer is kept under ab4an6e. 

If the applicant is aggrieved, he is at liberty to aproh 

this Tribunal. 

The impugned order No.MES/j88/92 dated 2-9-9-1992' is 

suspende6lLk1 t--°v- t'<- ' 

With this direction the OA is disposed of with no 

order as to costs. CC tomorrow. 

(RaRAC. 	 (C. 
Member(Admn) 	 Nember(Judl) 

dated November 3 0  1992 
Dictated in the Open Court ON 
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